TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRAORDINARY
(PART-T, SECTION-1)

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
DEPARTMENT OF COMMERCE

PUBLIC NOTICE No. 45/ 2004-09
NEW DELHI: the 14%" January, 2005

In exercise of powers conferred under paragraph 2.4 of the Foreign Trade Policy, 2004-09, the Director

General of Foreign Trade hereby makes the following corrections/amendments in Handbook of Procedures (Vol.

I).

2.

In paragraph 2.20 related to “Execution of Bank Guarantee/Legal Undertaking for Advance Licence and
EPCG Scheme”, wherever the words “with 15% interest” appear, the same should be deleted.

After the second sub-paragraph of paragraph 2.50, the following sub-paragraph should be added:

“DGFT 1in association with the Administrative Ministries/Departments and the Trade Associations will
organize Industry Outreach Programme on regular basis for an effective awareness among the
exporters/importers dealing with the trade, in particular, in SCOMET items.”

Paragraph 4.4.5 should be amended as follows:

“Exports made against the Government of India/EXIM Bank Line of Credit would be entitled for benefits
under the Advance Licence Scheme. Further, exports made under Deferred Payment/Suppliers Line of
Credit Contract backed by ECGC Cover would also be entitled for the benefit under the Scheme.”

The following new paragraph 4.4.6, may be added as follows:
“Items reserved for imports by State Trading Enterprises cannot be imported against advance licence.

However those items can be procured from State Trading Enterprises against ARO issued to advance
licence holder.”



5.

Paragraph 4.10 related to “Amendment of Export item and inputs” stands amended as follows:

“An application for amendment of an export item or inputs under SION or under Adhoc Norms may be filed
by any manufacturer or merchant exporter as per Appendix 10J of the Handbook (Vol. I).

The applicant would give the Jjustification for seeking the amendment and the same would be considered
by the Regional Office with the specific approval of the head of the Office.
The following sentence may be added after the first sentence of paragraph 4.24A(b).
“Ttems reserved for imports by State Trading Enterprises cannot be imported against advance licence.
However those items can be procured from State Trading Enterprises against ARO issued to advance
licence holder.”
A new sub-paragraph may be added after paragraph 4.25 related to “Fulfillment of Export Obligation”
4.25.1 However a 1licensee holding an advance licence for Physical export has an option either to
export directly or to supply the product to EOU/ EHTP/STP/BTP units. Similarly a licensee
holding an advance licence for deemed export (for supply to EOQOU/ EHTP/STP/ BTP units only)
has an option either to supply to EOU/ EHTP/STP/ BTP units or export directly.
The following sub-paragraph may be added at the end of paragraph 4.31:
“Items reserved for imports by State Trading Enterprises cannot be imported against advance licence.
However those items can be procured from State Trading Enterprises against ARO issued to advance
licence holder.”

A new paragraph may be added after paragraph 4.31A as follows:

“Exports made against the Government of India/EXIM Bank Line of Credit and exports made under Deferred
Payment/Suppliers



10.

11.

12.

13.

Line of Credit Contract backed by ECGC Cover would also be entitled for the Dbenefit under DFRC
Scheme.”

The following new sub-paragraph may be added at the end of paragraph 5.7.3:

“Exports made against the Government of India/EXIM Bank Line of Credit and exports made under Deferred
Payment/Suppliers Line of Credit Contract backed by ECGC Cover would also be counted for fulfillment
of export obligation under the Scheme.”

Paragraph 5.10 stands amended as follows:

“If the licence issued under the scheme has actually been utilized for import in excess up to 10% of
the CIF value/Duty saved amount of the licence, licence shall be deemed to have been enhanced by that
proportion. The Customs shall automatically allow the clearance of goods in excess up to 10% of the
licence value/Duty saved amount, as the case may be, without endorsement by the licensing authority.

In such cases, the licence holder shall furnish additional fee to cover the excess imports effected in
terms of CIF value/Duty saved amount subsequently. The export obligation shall automatically stand
enhanced proportionately.”

In Appendix 12 related to “Format of Project Authority Certificate”, the “NOTE” appearing in the
first page may be amended as follows:
“NOTE: Please see paragraph 4.1.3 of the Policy and paragraph 8.2 and 8.6 of the Handbook of

Procedures, Vol. I.”

Paragraph 1l(c) and Sl1. No. 5 appearing in the ‘Note’ below paragraph 3 of Appendix 12 stand
deleted.



14. In Appendix 15, the following new Agri-Export Zones should be added after Sl1. No. 54:

15.

Sl Product State Districts covered

No.

55. Vanila Karnataka Districts of Dakshin
Kannada, Uttara
Kannada, Udupi,
Shimoga, Kodagu,
Chickamagalur

56. Chilli Andhra Guntur District

Pradesh

57 Pedicinal Kerala Districts of Wayanand,
Mallapuram, Palakkad,
Thrissur, Idduki,
Pathanamthitta, Kollam,
Thiruvananthapuram and
Ernakulam

In Appendix 22 related to “Bank Certificate of Export and realization”, Sl1l. No. 2 appearing under
the Heading ‘Note’ in the Bank’s Certificate, may be amended as follows:

“FOB actually realized and date of realization of export proceeds are to be given in all cases except
where consignment has been sent against confirmed irrevocable letter of credit or exports made against
the Government of India/EXIM Bank Line of Credit or exports made under Deferred Payment/Suppliers Line
of Credit Contract backed by ECGC Cover. An endorsement to that effect need to be endorsed in BRC.”



S1. No. 5 of Appendix 28 related to
as follows:

“BUREAU VERITAS,

MARWAH CENTRE, 677 FLOOR,
KRISHANLAL MARWAH MARG,
ANDHERI (E),

MUMBAI - 400 072

Tel. 91-22-56956300
Fax: 91-22-5695 6309/ 5695 6310
E-Mail itd.mum@in.bureauveritas.com”

S1. No. 19 of Appendix 27 related to “List of Export Promotion
Development Authorities” stands amended as follows:

“CMDA Tower-II, 39 Floor,
Gandhi Irwin Bridge Road, Egmore,

Leather
Leather goods

Chennai - 600 008 Leather garments
Tel: 044 - 28594367-71 (5 lines) Footwear (leather and
Fax No. 044-28594363-64 ( 2 lines) non leather)
E-mail: Cle@cleindia.com,cle@vsnl.net.in
Website: www.leatherindia.org.

15/238, Civil Lines,

Kanpur - 208 001

Tel. 91-512-2304053

Fax: 91=512-2394247

E-mail: knpcle@sancharnet.in

11/4, World Trade Centre,
1, Cuffe Parade,

Mumbai - 400 005

Tel. 91-2-2184060

“List of Inspection and Certification Agencies”

Councils,

stands amended

Commodity Boards and


mailto:itd.mum@in.bureauveritas.com
mailto:Cle@cleindia.com
mailto:cle@vsnl.net.in
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Fax: 91-2-56335503
E-mail: cleb@vsnl.com

Flat No. 6 G&F,

Gopala Towers,

Rajendra Place, New Delhi - 110

Tel: 91-11-25718516, 25715517

Fax: 91-11-25752760

E-mail: cle@ndf.vsnl.net.in,
cle@dishnetdsl.net

1B, First Floor,

“Duckback House”,

41, Shakespeare Sarani,

Kolkata - 700 017

Tel: 91-33-2283 5479 /2283 5480
Fax: 033-2240 7270

E-mail: Cle@cal3.vsnl.net.in

Agra Extension Office:

s-6, 2" Floor, Friends Tower,
Block No. 41-B, Sanjay Place,
Agra — 282 002

Tel: 91-562-2852619

Fax: 91-562-2854053

E-mail: cle@datainfosys.net”

This issues in public interest.

008

(K.T. CHACKO)
Director General of Foreign Trade
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